
CEJ^TRAL A0(V!IN ISTRATI'JE TRI3UNAL, P RINCIPAL RO'CH
N EU DEL HI
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0 .A . No. 2297 oF 1S95

Neu Delhi, dated the 6th jQnuar*/, 1S56

HCN'BL-EnR. 3.R. AOlGE,nEPiaER (A)

Shri 0.\y.S. \iaid,
Asstt. Ehgineer ( d vil ) ,
Dept. of Posts, D^k Bhauan,
parliament Street, Neu Delhi,

R/o85, PriyaQicla\/B,
Del hi-11 0092, APFLlCAfJT

(By Aid.vxjcate: Shri B.So Plain ee)

VERSUS

1. Union of Jhdia through the
£  Secretary,

Plinistry of (Lmmunication s,
San cha r Bhauan,
parliament Street,
N eu Delhi.

2, The Director (SU),
Dept. of Telecom,, '
sap cha r Bhauan,
20, Ashoka Fbad,
N eu Del hi,

3. The Chief Engineer (Civil), Postal
Dapt. of Posts,
D^k Bhauan,
parliament Street,

N eu Del hi .

4, The Superintending Ehgineer (Civil), H. },
■  Dept. of Posts,
^  Plinistry of Qimmunication s,

03k Bhauan,
I\1 eu Del hi. ,,.,, RESPCP Is

(By Advocate: shri V.K. Plehta)

0 ROER (0 RAL^

BY HON'BLE P1R. S.R. A DIG E. P^EPIBER (A)

I have heard Shri B. S. Plain ee for the

applicant, and Shri V.K. Plehta for the Rasponlanto^

I hav/e also perused the materials on record.

2. shri Plain ee has stated at the bar that tho

applicant, Shri O.V.S. \/ai[j is seeking to^^/ ■' h.
I

presait place of posting i.e. Delhi till 31 3 1393



- 2 -

in ths in^terssts of the education of the

children and uould hot have ̂ ny objection in

proceeding to his^pl^ce of posting i.e. Ambaia

immediately after 31.3. 1996,

2, As the transfer order has been issued in

mid-sessionj, and there is nothing on record

■to indicate that the presence of the applicant

is required at Ambaia 33 ap imm edia te^n'ecess i ty »

and haying regard to the ruling of the Hon'ble

Sup ren e Court in Director of School Education,
Vs. Ki ruppathev^n 1994 (28) ATC page 19, the

t ran sf er^  Respond^ts are called upon to effect the^ rder
only after 31.3,1995,

3, It is made clear that the applicant should
-tproceed to Ambaia 33 pgr transfer order /iHaitcluUriy

^  (x^Ssi 31,3,96 and fully cooperate uith the authorities
in this regard,

4, Before parting uith this case, applicant's

counselLhas invited my attention^ that the applicant

has not been paid his salary for the last tuo

months. If so, the applicant should be paid his

legitimate dues without any d eiay^p ref erably
within a week's time from the date of receipt

of a copy of this judgment.

5, This 0,A, is disposed of accordingly,

I\l0 CO s ts.

,  , (s.a.'Aoist)
/CK/ nanber (A)


